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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BENCH
08 Mo.2244/1737

Niow Delhi, this 19th day of Ssptember, 2001

tHaon ’ ble ahri Justice Ashok aAgarwal, Chailrman
Honble Shri M.P. Singh, Member(A)
¥.5. Thakiral
Seotor XKIT/341, R.K.Puram
Naw Delhi .- Applicant
(iBy Shri H.C.Sharma, advocate)
JETBUS

1. Secretary

Dapt. of agriculture & Cooperation

Krishi Bhawvan, Hew Oelhi
2. Secratary

Deptt. of Fersonnel & Training

Morth Block, New Delhi .. Respondents
(By Shri Rajesv Bansal, advocates)

ORDER(oral)
By Shri M.F. Singh
~ant has filed this 0A seeking directions to the
claim for stepping of his pay
ten the level of his Junior with effect from the date his
‘ gher pay than him in the grade

r short). He has also  sought

§

direction to the respondents to extend the benefit of OM

dated 8.10.%6 to him as he is gimilarly situated.

Stenograph&i

Wwaa.f. 5. 2.67 on the basis of sompetitive examination

conducted by URSC for C555 in 1765 and was ingluded in

the select list (1965) while his junior Shri R.V.K.Kutty

was appointed as Assistant w.e.T. 12.5.72 on the basis

of  exam conducted by the UPSC and included in the select

list of L1?71. Aas per the eligibility conditions for
appaearing in thea Ltd. Dapartmental Competitive
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gxamination for 30 Grade, both the Stenc Grade C as well
as  Assistants are required to have a minimum length of

five vyears approved and continuous service in  their

scales . ﬁpplicént is senior in the grade of S50, his rank
being at No.3205 in the common seniority list of  80s
issued on 3.7.75 while that of hiz junior is 3337. Thea
pay 0of applicant on his regular appointment as S0 on
4.2.81 was fixed at Rs.710/~ in the pre-revised scale of
R 6501200 while that of his junior was fixed at Rs.775
at  the time of his regular appointment as 50 on 16.2.82.

of the applicant in this 048 is that he is

b

The grisvanc
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senior to Shri Kutty ih the grade of 50 but he is getting
less  pay than the said Shri Kutty. He has, therefore,
praved Tfor stepping up of his pay in the grade of 30 in

terms of OM datedg 8.10.7%6.

" Respondents  in their reply have  stated that the

[

applicant was recruited as Steno Grade C . w.e.T.
2.2.67 while Shril Kutty was appointed as aAssistant w.e.f.
12.5.72. Thaese twoe grades pertain to twe difference

z. ©Central Secretariat Stenographers Service

[N

and Central 3Secretariat Service with no common seniority.
mlthough Stenos.C are eligible for appearing in the Ltd.
Departmantal Competitive sxamination for 50 Grade if they

meet e@ligibility conditions, but the post of Steno Grade

C of C88S is not a feeder grade for promotion te S0 grade
lelgl the basis of seniority-cum-fitness. Therefore
respondants have no agreed to the reguest of the

applicant  for stepping of his pay with reference to his

Junior Shri Kutty.
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&4 ., Respondents have further stated in their reply that
DORT issued OM dated 13.4.88 regarding stepping of pay of
senior direct recruit assistants, who were promoted as
308 on’ the basis of seniority for bringing the pay of

icers egual to the pay of their junior

thelir senior offi ] in
the same cadre. By OM dated 8.10.72& the benefit of this
scheme was extended to the assistants appointed as 308 on

the basis of qualifying the departmental examination. In
viaw of this, applisant dogs not fulfil the conditions of

the OM dated 8.10.%46 for stepping up of his pay.

. Heard. the learned counsel for the rival contesting

b oo o of & - o n d o e o oo ot 20 [P PRONN Y
parties and perusad the records.

4. Aafter perusal of the records, we find that the Scheme
relating to stepping of pay came into force wvide OM dated

1

‘-f

1%2.4.88 as & +r&s of Board of arbitration Award.

c

Thereafter, the scheme has been continuing from time to
time and the same has been last extended by order dJdated

8.10.26 issusd by the Department of Personnel and

‘e

QL

Training (DoRT). This order provides for the following

conditions te be satisfisd for extending the benefit:

{ii) Both the junior and senior should have
beer  recruited on the basis of Assistant Grade
Ewamination of different vears;

(iii) As S0s both should be working in the same
cadre; and

(iv) PFromotion to the S0s grade should have
been made under the 2 ority o

Subsequently D@PT vide its letter dated 23.2.1%%4 further
clarified that subject to the same terms & conditions as

stipulated in OM dated 13.4.1988, tha benefit of stepping

L —
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of pay would be admissible on promotion through Limited
Departmental Competitive Examination /  to the 507s grade

also.

7. Apart  From tﬁ@ abov&, the posts of assistant and
Stanographer are not at parr for all purposes inasmuch as
the two  have dJdifferent channels of promotioﬁ. Al
assistant is eligible for promotion as S0, whereas a
Stenographer is eligible for promotion as Private
Secratary  In  their channsl of promotion. They are not

wligible for promotion in each other’s channel except

that Stanograpners may compéete through Limited
Departmental Competitive Examination for the post

.

of 50 after satisfying the eligibility conditions. They
have no common seniority between them. The main  reason

gher pay in the grade of 80 by Shri Kutty

e
«t

for drawing h
ix that he was promoted as 50 on  ad-hoc basis on
seniority-cum-fitness from the fesder post of Assistant

From 22.10.1%972 to 22.2.1%980 and from 22.5.1980 to

=

5.2.1782 énd his pay was fixed at Rs.716/- which
subsequantly rose to Rs.775/- on 16.2.1982 i.e. the date
an which he was appointed as 80 on regular basis. Shri
¥ttty  has the benefit of officiating in tHe hiaher post

for about two vears before he was appointed as 50 on

regular  basis. On  the other hand, the applicant was

"5

i@ver  appointed as 80 on ad-hoc basis befoire he wWas
appointed as S0 on regular basis. It is because of the
fact that Assistants are eligible to offlciate as 50
bafore their regular appointment to that post whereas the
Stenographers are not eligible for appointment Gin
officiating/ad-hoc basis to the grade of S0 before they
o s . >3y b o .
are appointed as regular 30_on the basis of Limited

Department Competitive Examination.
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B. In wiew of the above discussion, the applicant is not
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b&nefit of stepping up his pay to the
level of his junior with &ffect_from the date his junior
has  been  drawing higher pay than the applicant in  the
grads of 'S0, For the reasons stated above, the 0A is

devold of merit and is accordingly dismissed. No costs.
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